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In the matter of:

Ms. Rachna Jhunjhunwala

... FINANCIAL CREDITOR

And

... /PERSONAL GUARANTOR

And
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O R D E R

Per: Bidisha Banerjee, Member (Judicial)

1. The Court Convened in a hybrid mode.

2. Ld. Counsel along with RP present in person.

3. This Interlocutory Application No. 2351 of 2024 has been filed by Mr. Rachna

Jhunhunwala hereinafter referred to as Resolution Professional for repayment plan

and report under Section 105, under Rule 17 and Under Section 106, 107(3)(b) of

the Insolvency and Bankruptcy Code against Mr. Gunjan Poddar hereinafter referred

to as the Personal Guarantor under Rule 11 of NCLT Rules, 2016 seeking for

following reliefs:

a) “To take this report for consideration Repayment Plan & Report Under

Section 105, under Rule 17 and Under Section 106, 107(3)(b) of the IBC 2016.

b) Such further order and/or order be made and/or direction be given as this

Learned Tribunal may deem fit and proper in the facts and circumstances of

this case.”

4. Ms. Rachna Jhunjhunwala, having IBBI Registration No-IBBI/IPA-

001/IP-P00389/2017-2018/10707 was appointed to act as Resolution

Professional under Section 97(5) of the Code vide order dated

25.06.2024.

5. The applicant submitted its report before the NCLT on 02.02.2022.

6. The applicant sent email and postal correspondence to the Personal Guarantor for

information and an email to the UCO Bank requesting them to provide the required

information.

7. The Resolution Professional in accordance with Repayment Plan & Report under

Section 105, under Rule 17 and Under Section 106, 107(3)(b) of the IBC, 2016 had

prepared its report and subsequently shared it with both the debtor and the creditor.

The repayment plan & the report is hereunder:
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8.
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9. The Report and the Repayment Plan is taken on record. The Resolution Professional

will conduct the process in accordance with Law.

10. In terms of the above, I.A.(IB)No.2351/KB/2024 and C.P. (IB)/159(KB) 2021

is, allowed and disposed of.

11. The Registry is directed to send e-mail copies of the order forthwith to all the

parties and their Ld. Counsel for information and for taking necessary steps.

12. Certified Copy of this order may be issued, if applied for, upon compliance of

all requisite formalities.

Balraj Joshi Bidisha Banerjee
Member (Technical) Member (Judicial)

Singed on this, the 18th day of December, 2024.

MB


